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 regarding  exemption  to  ‘World

 Wildlife-Fund  India,  Bombay’
 under  section  10(23C)  of  (0८

 Income-tax  Act,  1961  for  the

 period  covered  by  the  assessment

 years  1985-86  to  1987-88.

 (2)  A  statement  (Hindi  and  English  ver-

 sions)  showing  reasons  for  delay  in

 laying  the  papers  mentioned  at  (ii)  to

 (xiii)  of  item  (1)  above.

 [Placed  in  Library.  See  No.  LT-589/85]

 (3)  A  copy  each  of  the  following  Notifica-

 tions  (Hindi  and  English  versions)  is-

 sued  under  the  Central  Excise  Rules,
 1944  -

 (i)  GS  R  284(E)  published  in

 Gazette  of  India  dated  the  18th

 March,  1985  together  with  an

 explanatory  memorandum  regar-

 ding  exemption  to  organic  Che-

 micals  upto a  value  not  excee-

 ding  rupees  thirty  thousand  clea-

 red  by a  smal]  scale  manufac-

 turer  during  the  period  from

 18th  March  1985  to  31st  March,

 1985.

 (0)  G  S  R  285(E)  published  in

 Gazette  of  India  dated  the  18th

 March,  1985  together  with  an  ex-

 planatory  memorandum  regarding

 exemption  to  travel  goods  upto  a

 value  not  exceeding  thirty  thou-

 sand  cleared  by  a  small  scale

 manufacturer  during  the  period
 from  18th  March,  1985  to  31st

 March,  1985.

 [Placed  in  Library.  See  No.  LT-590/85]

 12.19.hrs.

 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORTANCE

 [English  ।

 Reported  possibility  of  major  leakage  of

 liquid  chlorine  in  M/s,  Shriram  Chemicals

 Works,  Delhi  and  danger  to  the  lives  of  thou-

 sands  of  workers  and  others

 SHRIMATI  JAYANTI  PATNAIK

 (Cuttack)  :  I  call  the  attention  of  the

 Minister  of  Chemicals  and  Fertilizers  to  the

 CHAITRA  5,  1907  (SAKA)  Major  leakage  of  194

 liquid  chlorine

 following  matter  of  urgent  public  importance

 and  request  that  he  may  make  a  Statement

 thereon:~

 “The  reported  possibility  of  major

 leakage  of  liquid  chlorine  in  M/s.

 Shriram  Chemicals  Works,  Delhi  and

 danger  to  the  lives  of  thousands  of

 workers  and  others  and  steps  taken  by

 Government  in  the  matter.’’

 THE  MINISTER  OF  CHEMICALS  AND

 FERTILIZERS  AND,  INDUSTRY  AND

 COMPANY  AFFAIRS  (SHRI  VEERENDRA

 PATIL)  :M/s.  Sri  Ram  Chemicals  Works,

 Delhi  is  one  of  the  units  under  M/s.  Shri-

 ram  Food  and  Fertilizers  Limited  located  at

 Najafgarh  Road,  New  Delhi.  At  present,

 M/s.  Shriram  Food  and  Fertilizers  Limited

 are  engaged  in  the  manufacture  of  chemicals

 including  caustic  soda  and  liquid  chlorine  in

 their  plant  located  at  Najafgarh  Road,  New

 Delhi.  According  to  the  Delhi  Administra-

 tion  about  280  tonnes  of  Chlorine,  which  is

 obtained  in  process  of  manufacture  of  Caus-

 tic  Soda,  is  stored  in  the  storage  tanks.

 Delhi  Administration  have  reported  that  ins-

 pections  carried  out  in  this  unit  reveal  that

 preventive  and  the  control  measures  for  the

 safety  of  the  workers  and  population  around

 the  factory  were  inadequate.  Delhi  Admini-

 stration  is  fully  seized  of  the  consequent

 potential  danger  of  the  safety  of  the  workers

 and  the  persons  living  around  the  factory

 from  chlorine  storage.

 After  the  Bhopal  accident,  Government  is

 fully  conscious  of  the  problems  of  hazards

 from  dangerous  and  toxic  processes.  Instruc-

 tions  have  therefore,  been  issued  to  the

 State  Governments  to  constitute  task  forces/

 expert  groups  to  makea  rapid  survey  of  all

 such  units  to  take  immediate  measures  for

 ensuring  that  all  safety  control  and  preventive

 measures  are  adopted.  Government  is  also

 contemplating  changes  in  the  Factories  Act,

 1948,  and  the  rules,  to  make  them  more

 stringent  toensure  safety.  The  areas  which

 Government  have  identified  for  technical

 assistance  from  ILO  among  other  things,

 include  major  hazards  control  system  in  dan-

 gerous  manufacturing  processes  including

 Chemical  Industry.  This  problem  will  be  exa-

 mined  by  the  Experts  of  the  ILO  Mission,

 when  they  take  up  the  task  in  April,  1985.

 I  would  like  to  assure  the  House  that  the

 safety  standards  required  to  be  observed  not
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 only  by  this  Company  but  also  other  units

 in  Delhi  using  hazardous  processess  are  being

 kept  under  regular  surveillance  and

 we  are  already  in  touch  with  the  Delhi

 Administration  to  ensure  that  steps  are  taken

 early  in  this  direction  both  in  the  interest  of
 the  workers  and  the  general  public.

 SHRIMATI  JAYANTI  PATNAIK  :  Sir,
 Delhi  is  the  national  capital,  with  people
 from  all  over  the  country  living  in  it.  Also,
 it  has  its  glorious  past,  cultural  heritage  and

 national  as  well  as  international  importance.
 This  sort  of  events  or  accidents  in  this  cos-

 mopolitan  city  will  have  far  reaching  conse-

 quences  among  the  citizens  of  Delhi,  as  also

 among  the  people  of  the  whole  country.  So.

 problems  like  this  are  of  vital  importance
 and  should  be  taken  with  all  seriousness.

 Jam  really  happy  that  the  Government
 iS  SO  Serious  about  this  and  the  Hon.  Minister

 has  already  replied  in  his  statement  that  the

 Safety  standards  required  should  strictly  be

 observed,  not  only  by  the  companies  owning

 chemical  units  but  also  those  engaged  in

 other  hazardons  processes  of  manufacture.
 As  far  as  I  know,  there  are  some  400  facto-

 Tics  which  have  been  set  up  in  Delhi  and

 some  of  them  pose  danger  to  environment

 pollution.  In  the  wake  of  Bhopal  tragedy,
 there  is  panic  among  the  people  that  recur-

 rence  of  such  a  ghastly  tragedy  might  occur

 here  also.  That  is  why  attention  of  the

 Government  to  the  problem  of  such  a  serious

 nature  is  called  for.  But  the  scope  of  the

 Present  discussion  is  very  limited,  pertaining
 to  this  particular  incident.  Even  then  there  is

 8  general  fear  among  the  people.  That  is  why
 this  particular  problems  has  been  brought  to

 the  notice  of  the  Government  so  that  they  may
 take  preventive  action  and  create  confidence

 among  the  people.  It  was  said  that  there  was
 a  leakage  in  the  chlorine  gas  unit  and  ।  ००

 not  know  whether  any  investigation  has

 been  made  and  whether  there  has  been  any

 likely  danger  to  the  life  of  the  people
 living  in  the  area.  I  have  been  told  that
 some  time  back  an  engineer  died  on  account
 of  some  leakage.  It  was  also  said  that  the

 Delhi  Administration  had  held  an  enquiry
 in  regard  to  the  threat  to  the  environment

 pollution  caused  by  Shriram  Chemicals.  The

 report  mentions  that  this  unit  should  be
 closed  down.  It  was  also  mentioned  that  an

 expert  from  Britain  was  invited  to  go  into

 the  problem.  He  too  in  his  report  had  said
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 that  there  is  every  possibility  of  danger  to

 the  life  of  the  people  and  the  plant  poses  a

 serious  danger  to  the  environment  by  way

 of  pollution.  It  is  also  said  that  the  safety

 measures  in  regard  to  the  maintenance  of  the

 gas  tanks  installed  in  the  complex  of  the

 factory  are  not  in  order.  All  these  things  are

 to  be  discussed.  My  point  15  that  when  we

 come  to  the  general  question,  sometimes  we

 fecl  that  on  paper  only  the  country  is  aware

 of  the  minimum  safety  standards  to  be  follo-

 wed  by  these  units.  There  are  barely  standa-

 rds  for  400  chemical  processes  available.

 Why  then  standards  for  other  processes  are

 not  available  ?  Whatever  we  do,  whatever

 the  Government  does,  they  are  not  being

 done  systematically.  Before  the  Bhopal  tra-

 gecdy  happened,  a  Sub-Committee  to  go  into

 these  problems  was  constituted  under  the

 Committee  of  Chemical  Industries  and  the

 report  of  that  Sub-Committee  stated  that

 there  was  no  such  danger  from  the  big  and

 Organised  sector.  At  the  same  time,  they  had

 stated  that  proper  attention  should  be  given
 to  see  that  enviroiment  pollution  danger  is

 completely  removed.  Sometimes  what  hap-

 pens  is  thal  the  Government  formulates

 some  safety  measures  and  passes  them  on  to

 the  State  Governments.  But  we  do  not  know

 how  many  States  took  recourse  to  those

 measures.  Sometimes  the  Centre  also  gives

 licence  and  Ictters  of  intent  to  the  industries.

 But  the  industries  evade  the  issues.  There-

 fore,  it  is  just  not  enough  to  mention  the

 safety  measures  in  the  project  report.  But

 actually  it  should  be  strictly  insisted  upon
 that  those  measures  are  scrupullously  fol-

 lowed.  For  enforcing  these  measures,  perio-
 dical  inspection  at  the  plant  site  is  also  neces-

 sary.  That  is  why  I  say  that  these  safety
 measures  are  neither  being  implemented  nor

 any  proper  monitoring  thereafter  is  also  made.

 We  have  also  noticed  that  sometimes  there

 is  indifferent  attitude  in  enforcing  safety
 measures  by  the  industrialists  also.  They
 feel  that  any  expenditure  incurred  on  safety
 measures  will  be  non-productive  and  a

 waste.  That  is  why  they  do  not  spend  money
 on  them.

 Sometimes  we  see  that  when  foreign  com-

 panies  transfer  technology  to  the  Indian

 companies,  they  do  not  transfer  technology

 regarding  safety  along  with  the  process  of

 production.  That  isa_  difficulty.  So,  with

 regard  to  this  particular  firm,  viz.  Shriram

 Chemicals,  |  would  like  to  put  some  ques-
 tions.
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 The  first  is  about  the  location  policy.  ।

 am  told  that  this  industry  is  situated  ina

 densely-populated  area.  ।  do  not  know

 whether  there  was  any  specific  Central  Gove-

 rnment  policy  on  location,  when  the  licence

 for  this  undertaking  was  given.  Had  the

 stipulation  banning  location  of  industrial

 units  in  this  urban  area,  or  in  large  metro-

 politan  cities,  been  evolved  by  that  time  ?  If

 so,  was  that  stipulation  followed  in  this

 case  ?  If  not,  what  is  to  be  done  ?  What  is

 the  next  alternative  solution  ?  Was  there  any

 proposal  to  shift  such  an  industry  to  any

 Other  place  ?

 1  want  now  to  ask  about  the  Pollution

 Contro!  Board.  They  define  hazardous  che-

 micals  precisely,  to  list  a  variety  of  hazar-

 dous  chemials.  Has  the  Pollution  Control

 Board  set  up  by  the  Government  laid  down

 the  standard  of  effluent  emissions?  If  so,  have

 the  present  samples  been  examined  to  (टॉटन

 tmine  whether  the  standards  have  been

 observed  or  not  ?

 J  also  want  to  know  the  possible  extent

 of  water  pollution  and  also  gas  pollution  in

 this  particular  Shriram  Chemicals  industry.

 The  Minister  has  replied  saying  that  they  are

 taking  various  stcps,  and  that  they  are  also

 devising  various  means  in  respect  of  safety

 measures.  Iam  glad  to  know  that  they  are

 actually  sincere  about  this,  but  the  question

 is  :  what  is  the  time-limit  given  to  this  parti-

 cular  factory  to  effect  security  measures  if

 there  is  any  chance  of  pollution,  ic.  when

 found  out  ?  ।  say  this  because  there  is  an

 apprehension  whether  we  are  actually  going

 to  carry  out  whatever  decisions  we  are  going

 to  take,  or  whatever  plans  we  have.

 In  Bhopal,  there  were  three  things  on  the

 preventive  side  :  one  was  the  water  sprinkler,

 the  second  was  the  caustic  soda  straggler,

 and  the  third  was  the  blast  tower.  In  spite

 of  installing  these  three  preventive  measures,

 we  have  had  the  worst  evercalamity  in

 Bhopal.

 I  would  like  to  know  what  are  the  preven-

 tive  measures  inStalled  in  this  case,  and  whe-

 ther  they  are  considerd  adequate,  both  quali-

 tutively  and  quantitatively.  I  would  also  like

 to  know  whether  Government  have  qualified

 personnel  for  routine  inspection  of  the  pre-

 ventive  and  safcty  measures.  The  Minister

 has  alrady  said  that  steps  have  been  taken

 for  inspection.  But  |  want  to  know  what  is
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 routine  inspection,  and  how  they  are  doing
 it.  ।  would  like  to  have  the  details  of  this,
 and  whether  the  personnel  muke  on-the-spot

 inspection  or  not.

 Sometimes  we  find  that  because  we  give

 emphasis  on  production  side,  we  give  empha-
 SIS  On  cut-backs  and  cost-cutting  measures.

 What  happens  then  is  that  these  preventive
 measures  suffer.  That  is  why  ।  want  to  know

 whether  Government  are  watchful  about

 employment  cut-backs  and  cost-cutting  mea-

 sures  which  affect  the  safety  establishment  in

 chemical  industries.  They  may  be  considered

 a  potential  health  hazard.  All  these  things
 are  there.

 Lastly,  there  is  one  point.

 We  have  got  Air  and  Water  Pollution

 Bill.  I  wouid  like  to  know  whether  the  Pol-

 lution  Control  Board  has  enough  powers  to

 stop  operations  in  the  factory,  if  they  find

 that  there  is  a  grave  emergency.  Jf  they  had

 been  there,  then  the  Bhopal  tragedy  would

 not  have  happened.  That  is  why  ।  am  asking

 whethere  there  is  any  such  provision  in  the

 Act  itself,  because  if  there  is  a  loophole,  if

 we  cannot  stop  operation  of  this  factory,
 then  there  will  be  loss  of  life.  How  can  you

 implement  this  Act  so  that  this  type  ofa

 tragedy  may  not  occur  again  7

 My  friend,  Shri  Lalit  Maken,  is  from

 South  Delhi.  It  must  be  of  interest  to  him

 also.  So,  I  leave  some  questions  to  be  asked

 by  him  also.  Thank  you.

 SHRI  VEERENDRA  PATIL:  1  would

 like  to  assure  the  Hon.  Member  and  also  the

 House  that  particularly  after  the  Bhopal  tra-

 gedy,  the  Central  Government  has  alerted  the

 State  Governments  and  Union  Territories

 to  have  a  survey  and  inspection  of  all  haza-

 rdous  industries  and  take  necessary  steps  so

 that  safety  measures  are  adopted;  and  wher-

 ever  industries  are  heavy  pollution  creating

 industries,  such  industries  should  be  inspec-
 ted  periodically  and  necessary  steps  should  be

 taken  in  order  to  safeguard  the  healih  and

 the  safety  of  the  workers  werking  in  those

 units,  and  also  environment  should  be  such

 that  it  should  not  adversely  affect  the  health

 of  the  people  in  general  who  are  residing
 outside  the  factory.  So  faras  this  unit  is

 concerned,  and  the  other  hazardous  units  in

 Delhi  are  concerned.  ।  must  say  that  after

 the  Bhopal  tragedy,  particularly,  necessary
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 effective  steps  have  been  taken  by  the  Delhi

 Administration.  The  Labour  Commissioner

 himself  conducted  a  survey  of  the  industrial

 undertakings  in  order  to  identify  which  are

 the  units  which  are  health  hazards  and  they

 have  identified  units  and  Sriram  Fertilizer

 Unit  is  one  of  them;  and  at  the  instance  of

 the  Labour  Ministry,  one  technical  expert,

 who  was  foreign  expert,  Dr.  Slatter,  was

 requested  to  visit  this  factory  and  to  find

 out  whether  safety  measurus  that  have  been

 taken  and  the  safety  standards  that  have

 been  adopted  in  this  unit  are  adequate  or

 any  further  action  has  to  be  taken.  So,  Dr.

 Slatter,  U.  K.  Expert,  visited  the  factory  and

 inspected  chlorine  storage  facilities  also.  He

 made  a  report  to  the  governmet  and  the

 Labour  Ministry  and  the  Labour  Ministry

 forwarded  that  report  to  the  Lt.  Governor

 for  taking  further  action.  I  hope  that  further
 action  is  being  taken  by  the  Lt.  Governor  as

 per  the  recommendations  that  have  been

 given  by  the  U.  K.  Expert.  In  addition  to

 this,  during  1984-85,  the  Delhi  Administra-

 tion  had  carried  out  eight  inspections,  so

 far  as  this  factory  is  concerned  and  two

 challans  have  already  been  filed  in  the  court

 against  this  organisation  or  unit.  The  Hon.

 Member  wanted  to  know  whether  government

 have  got  any  location  policy  and  whether

 licence  has  been  issued  to  the  unit  according

 to  the  location  policy.  I  may  say  for  the

 information  of  Hon.  Members  that  the  loca-

 tion  policy  was  decided  in  the  year  1978.

 That  was  in  May  1978,  but  this  unit  was

 established  long  back.  Iam  told  that  this  unit

 was  established  before  the  Industries  (Devel-

 opment  and  Regulation)  Act  came  into  force.

 So,  it  might  have  been  established  some  time

 in  the  ‘forties.  ।  do  not  exactly  know  the

 date  or  the  year  when  it  was  established  and

 subsequently  the  Industries  (Devolopment

 and  Regulation}  Act  came  into  force.  Subse-

 quently  the  Government  of  India  took  a

 decision  with  regard  to  the  location  policy.

 So,  about  licensing,  I  do  not  think  that  it  is

 possible  for  the  Government  of  India  to

 cancel  the  licence.  And  so  far  as  the  safety
 measures  are  concerned,  the  Delhi  Admini-

 stration  after  inspection,  if  they  find  that

 the  safety  measures  are  inadequate  they  can

 take  action.  They  have  already  inspected  and

 certain  measures  have  already  been  taken  to

 see  that  the  inadequancy  if  any,  is  removed,

 The  Delhi  Administration  is  quite  competent
 to  take  action  and  also  to  issue  instructions

 to  the  unit.  If  after  receiving  instructions

 from  the  Delhi  Administration  the  unit  does
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 not  comply  with  it,  the  only  action  that  is

 possible  in  the  circumstances  is  to  take

 recourse  to  the  Code  of  Criminal  Procedure

 under  Section  133.  The  Delhi  Administration

 can  take  action  and  can  issue  a_  notice  even

 to  close  down  the  unit.  But  ।  ४०  not  think
 that  such  a  situation  has  arisen  in  this  case,
 because  the  unit  or  the  organisation  is  also

 taking  several  measures  to  ensure  the  safety
 and  health  of  the  workes—not  only  that  of

 the  workers  in  the  factory,  but  of  those  who

 are  outside  the  factory.

 The  Hon.  Member  was  saying  that  this
 unit  is  located  in  the  heart  of  Delhi  city.
 When  it  was  located  Nazafgarh  was  a  jungle.

 Every  Hon.  Member  knows  how  very  rapidly
 Delhi  is  growing.  It  is  not  only  the  case  of

 Delhi  but  of  all  urban  areas.  Wherever  the

 units  were  located  at  that  time,  there  was
 no  habitation  at  all,  it  waS  asif  it  were  a

 jungle.  But  subsequently  development  has

 taken  place,  round  the  factory,  the  area  has

 become  populated  and  now  it  is  in  the  heart
 of  Dethi.

 So  far  as  the  proposal  of  the  Hon.  Men.-
 ber  to  shift  this  unit  outside  Delhi  is  con-

 cerned,  1  do  not  think  that  it  is  a  practical

 proposal.  Because,  it  is  not  the  only  case,
 but  it  is  so  in  all  urban  areas  which  have  got
 SO  many  industries  which  are  hazardous  to

 the  health  of  the  people,  but  it  is  difficult  to

 shift  them,  not  only  because  it  is  not  ¢cono-

 mical,  but  also  because  of  other  problems.

 If  we  close  down  the  factory,  then  thou-

 sands  and  thousands  of  workers  who  are

 working  there  have  to  be  provided  emplyo-
 ment  by  the  Government  or  the  organisation
 or  the  society,  or  the  Delhi  Administration.

 So,  shifting  or  closing  down  is  not  a  solu-

 tion.

 But  I  do  agree  with  the  Hon.  Member  that

 we  must  take——not  only  the  Delhi  Admini-

 Stration  but  also  the  organisation  should

 take—sufficient  measures  to  see  that  the

 safety  and  health  of  the  workers  working  in-

 side  and  also  of  the  people  in  general  who

 are  there  round-about  that  factory  their

 Safety  is  ensured.  For  that  purpose, ।  can

 inform  the  Hon.  Member  that  every  action

 has  been  taken,

 (Interruptions)

 MR.  DEPUTY  SPEAKER  :  No.  Nothing
 will  go  on  record.

 (Interruptions)
 -

 *Not  recorded  .
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 SHRI  VEERENDRA  PATIL  :  Let  me

 conclude.  The  Labour  Ministry  has  taken

 further  action.  They  are  in  contact  with  the

 International  Labour  Organisation  and  they

 have  already  requested  experts  to  come  here.

 At  their  request  one  ILO  expert,  one  Dr.  G.

 Kelsh,  Chief  (Safety  and  Health),  Interna-

 tional  Labour  Organisation,  has  visited  our

 country  in  the  first  week  of  February  1985

 and  he  had  a  detailed  discussion  with  our

 experts  and  he  has  gome  back.  After  going

 there,  and  taking  other  action,  he  has  agreed

 to  send  two  other  ILO  experts  here.  Out  of

 them  one  expert  is  already  in  our  country.

 Another  expert  is  going  to  arrive  in  this  Cou-

 ntry  very  soon,  These  experts  are  going  into

 this  matter  as  to  how  -0  safeguard  the  inte-

 rest  of  the  workers  and  how  to  ensure  that

 the  environment  is  pure  and  free  from  all

 these  hazardous  substances.  So  far  as  the

 health  of  the  workers  and  environment  are

 concerned,  all  mecessary  steps  are  being

 taken.  Similarly,  several  steps  have  been

 taken  by  the  Government.  I  have  already

 enumerated  as  to  what  steps  we  have  taken

 on  different  occasions.  ।  want  to  assure  the

 Hon.  Members  that  so  far  as  the  health  of

 the  workers,  environment,  taking  safety  mea-

 sures  in  all  these  hazardous  industries  are

 concerned,  the  Government  is  quite  alert.

 The  Law  Ministry  is  in  constant  touch  with

 the  Delhi  Administration.  Whatever  is  nece-

 ssary,  that  will  be  done  in  this  regard  by  the

 Government  of  India  and  the  Delhi  Admini-

 stration  and  the  Organisation  will  be  suitably

 instructed  in  these  matters.

 [Translation]

 SHRI  LALIT  MAKEN  (South  Delhi):  Mr.

 Deputy  speaker,  Sir  I  would  like  to  inform

 the  House  that  Delhi  is  sitting  on  a  volcano

 and  according  to  the  Labour  Commissioner’s

 report,  an  incident  more  dangerous  than  that

 which  has  occurred  in  Bhopal,  could  occur  in

 Delhi,  where  280  tonnes  of  chlorine  are

 stored  at  a  time  at  one  place.  If  you  go  deep

 into  the  matter,  you  will  find  that  the  gas

 would  take  the  direction  of  the  wind  and

 people  living  within  200  kilometres  will  be

 affected  and  if  by  mistake  the  gas  enters  Lok

 Sabha  then  neither  you  nor  we  shall  survive.

 It  is  not  as  if  there  was  leakage  of

 gas  from  this  very  factory  only  a  year  ago,

 even  now  the  gas  is  leaking.  There  is  a

 school  situated  near  the  Swatantra  Bharat
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 Mill.  Forty  students  of  that  school  were

 Passing  near  the  factory  and  they  fainted  on

 the  spot.

 The  Hon.  Minister  has  said  just  now  that

 they  were  challaned.  Mr.  Deputy  Speaker,

 Sir,  the  capitalist  would  be  happy  if  the  action

 is  confined  to  filing  of  challans  and  a  fine

 of  Rs.  1000  or  2000  is  imposed.  It  has  been

 Stated  that  licences  cannot  be  cancelled.  The

 Labour  Commissionr’s  report  is  with  us.  It

 has  been  stated  in  the  report  in  clear  terms

 that  we  would  take  safety  measures.  I will

 read  out  a  para  of  this  report  to  you  :

 [English]

 “Improvements  in  the  present  safety  devi-

 ces  cannot  eliminate  the  risks  involved

 and  the  dangerous  operations  in  the  fac-

 tory  (Caustic  Soda  plant}  must  be  Shut

 down  immediately.

 1  am  saying  this  with  full  responsibility

 that  you  may  carry  out  any  improvement

 you  like  but  in  spite  of  that  the  danger

 which  is  looming  large  over  lakhs  of  people

 of  Delhi  cannot  be  averted.  These  are  not

 my  words  but  those  of  Labour  Commis-

 sioner.

 It  has  been  mentioned  just  now  that  as

 regards  Delhi,  the  Lieutenant  Governor

 will  take  action.  I  want  to  say  with  respon-

 sibility  that  the  Lieutenant  Governor  and

 Delhi  Administration  have  no  powers  to

 take  action  against  them.  That  is  why  the

 the  Labour  Commissioner  has  recommended

 that  their  licences  be  suspended  forthwith.

 1  want  to  know  from  the  Hon.  Minister  why

 when  the  Labour  Commissioner  has  recom-

 mended  that  they  have  no  power  to  take

 action  against  them  what  hitch  is  there  be-

 fore  the  Hon.  Minister,  and  why  he  does

 not  suspend  their  licences  so  that  the  lives

 of  lakhs  of  people  of  Delhi  could  be  saved.

 Mr.  Deputy  Speaker,  Sir,  the  effluents

 discharged  by  the  factory  coatain  toxic  sub-

 stances  like  caustic  soda,  chlorine,  sulphuric
 acid  and  hydro-choric  acid.  ।  would  like

 to  inform  the  House  that  these  effluents  flow

 into  the  Yamuna.  Dueto  their  poisonous

 effects,  the  fish  persish,  vegetables,  plants  and

 crops  wither  away.  Besides,  consumption  of

 that  water  is  causing  slow  poisoning.  The

 Labour  Commissioner  has  recommended  in

 his  report  that  bringing  about  improvement
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 will  not  make  any  difference  and  that  the

 licence  should  be  suspended.  In  view  of
 this  recommendation  I  would  like  to  know

 whether  the  licence  of  the  factory  would  be

 suspended.

 My  second  question  is  what  action  would

 be  taken  to  stop  the  flow  of  the  effluents

 into  the  Yamuaa.

 About  20  per  cent  of  the  workers  of  this

 factory  are  suffering  from  T.B.  It  is  not  I  who

 Say  this  but  the  doctors  have  given  a  report
 to  this  effect.  The  doctors  have  said  that  20

 per  cent  workers  are  suffering  from  T.B.

 3,500  workers  are  employed  here.  Out  of

 them  the  number  of  contract  labourers  is

 2,500.  Only  1,000  workers  are  regular.  Five

 Workers  have  died  during  the  last  two

 years.  In  a  year  some  150  workers  meet

 different  kinds  of  accidents  like  severance  of

 hand,  suffering  burns  in  feet  or  other  parts

 of  the  body.  About  25  per  cent  of  the

 beggars  in  Deihi  had  been  the  workers  of

 DCM  Chemicals.  The  cause  of  this  situa-

 tion  is  that-no  recored  of  the  labOurers  sup-

 plied  by  the  contractor  is  kept.  When  they

 lose  limbs  or  meet  with  some  other  accident

 they  are  dismissed  from  the  job  so  as  to

 obviate  payment  of  compensation.  In  case  a

 worker  is  killed,  his  corpse  is  thrown  out.

 When ।  was  Member  of  the  Metropolitan

 Council,  I  had  raised  this  question.  Five

 workers  had  died  within  a  period  of  two

 years.  The  workers  are  employed  by  the

 contractor.  When  any  of  them  -  killed,

 his  family  dies  of  starvation.  The  contractor

 or  the  D.C.M.  does  not  pay  a  single  paisa

 as  compensation  to  them.

 About  five  lakh  people  live  around  the

 factory.  3,500  workers  are  engaged  in  this

 Factory.  Any  workers  who  raises  his  voice

 is  disrnissed  and  thrown  out.  It  has  been

 stated  that  as  this  is  a  sensitive  industry,  it

 cannot  be  shifted.  The  Hindustan  Insecti-

 cides,  a  Government  concern,  is  located  by
 the  side  of  this  factory.  They  supply  chtorine

 to  the  Hindustan  Insecticides.  I  would  like

 to  know  if  the  Hindustan  Insecticides  can  be

 shifted,  why  a  decision  cannot  be  taken  to

 shift  D.C.M.  Chemicals.  This  is  a  sensitive

 industry  and  is  coverd  under  the  Essential

 Commodities  Act.  I  demand  that  the  Gover-

 nment  shoutd  take  over  or  nationalise  this

 factory  where  2,500  out  of  the  3,500  workers

 are  contract  workers,  where  five  workers  die

 within  2  years  and  where  150  accidents  take
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 place.  1  also  demand  that  the  Government
 should  shift  it  at  the  earliest.  If  Hindustan
 Insecticides  can  be  shifted,  then  D.C.M.

 Chemicals  can  also  be  shifted.

 [English]

 SHRI  VEERENDRA  PATIL  :  Sir,  the  Hon.

 Member  has  stated  that  280  tonne  of  chlorine
 is  being  stored  in  this  plant.  Though  the

 Capacity  of  the  storage  in  the  tank  is  2

 tonnes,  that  does  not  mean  that  all  the  ”

 tonnes  of  chlorine  is  always  there  in  the

 Storage.  -

 (Interruptions)

 SHR]  LALIT  MAKEN  :  Chlorine  is  so

 dense,  so  heavy  that  it  is  being  dissolved  in
 the  water.

 SHRI  VEERENDRA  PATIL:  As  I  have

 said  here,  in  the  process  of  manufacturing
 caustic  soda,  chlorine  is  produced  and  when

 chlorine  is  produced,  it  has  to  be  stored.

 So  far  as  this  organisation  is  concerned,  out

 of  the  chlorine  that  is  being  produced,  they
 are  manufacturing  so  many  items.  I  can

 say  that  out  of  chlorine,  they  are  manufactu-

 ring  Hydrochoric  Acid,  Stable  Bleaching

 Powder,  sodium  Hypochlorite,  Active  Farth,
 Alumina  Ferric  and  High  Test  Calcium

 Hypochlorite.  All  these  items  are  being  manu-

 factured  out  of  chlorine.  So,  it  is  not  cor-

 rect  to  say  that  all  the  24  hours  of  the  day
 or  ail  the  months  throughout  the  year,  this

 280  tonnes  chlorine  is  always  stored  in  the

 tank.  The  capacity  to  store  is  280  tonnes.  .

 (Interruptions)

 MR  DEPUTY-SPEAKER  :  Let  the  Hon

 Minister  reply  to  that  question:  Till  then  I

 cannot  allow  any  further  questiozs.

 SHRI  VEERENDRA  PATIL:  Let  the  Hon.

 Members  not  be  under  thé  impression  that

 I  am  here  to  suppress  information.  I  am  not

 here  to  defend  that  organisation  and  I  am

 not  here  as  an  agent  of  anybody.  J  am  hére

 to  give  the  facts  and  I  am  giving  the  informa-

 tion,  whatever  I  have  in  my  possé¢ssion.

 The  Hon.  Member  mentioned  about  an  in-

 cident  that  took  place  in  1982.  It  is  true  that

 in  December  1982  it  was  reported  that  some

 school  children  became  unconscious  after

 inhaling  poisonous  gas  near  Messers  Sri  Ram

 Chemical  Works.  The:  enquiries  condweted
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 could  not  establish  anything.  According  to

 the  report  that  I  have  received  from  the

 Delhi  Administration,  the  matter  was  referred

 to  the  Central  Pollution  Control  Board  for

 further  enquiry.  Subsequently,  in  early  1983,
 an  inspection  made  by  a  team  of  the  Central

 Pollution  Control  Board  did  not  prove  the

 presence  of  any  chlorine  or  its  content  in  the

 alr.

 The  Hon.  Member  repeatedly  referred  to

 the  report  of  the  Labour  Commissioner.  I  am

 tald  that  this  report  has  been  submitted  to

 the  Delhi  Administration,  who  are  seized  of

 this  matter  and  are  seriously  considering  it.  I

 have  already  said  that  the  experts  who  have

 come  from  the  UK  and  ILO  have  visited  this

 factory.  They  have  made  a  report.  We  have

 forwarded  that  report  to  the  Lt.  Governor

 for  taking  further  action.  J  hape  that  the-

 Delhi  Administration  and  the  Lt.  Governor

 would  be  taking  all  the  necessary  steps  in  this

 directian.

 The  Hon,  Member  repeatedly  asked,  what

 was  the  difficulty  in  suspending  the  licence.  I

 want  to  explain  to  the  Hon.  Member,  who  is

 a  very  prominent  labour  Ieader  of  Delhi— he
 must  be  knowingit  already—  that  ance  a  lice-

 nce  is  issued,  it  cannot  be  withdrawn.  In  the

 present  case,  it  is  a  very  old  unit  and  the

 licence  was  issued  long  before  the  Industries

 (Development  and  Regulation)  Act  came  into

 force.  Even  according  to  that  Act,  once  the

 licence  is  issued.  I  do  not  think  it  is  possible
 for  us  to  cancel  the  licence.  That  is  our  diffi-

 culty.  Therefore,  as I  said  in  the  beginning,

 if  this  unit  is  not  complying  with  the  instru-

 ctions  of  advice  given  by  the  Delhi  Admini-

 Stration  to  rectify  the  deficiencies,  if  there

 are  any  inadequacies  or  deficiencies,  in  order

 to  safeguard  the  health  and  life  of  the  wor-

 kers  working  there,  and  also  those  who  are

 outside,  the  Administration  has  got  power

 under  section  33  of  the  Cr.  P.  C.  In  the

 Bhopal  tragedy,  the  Madhya  Pradesh  admini-

 stration  took  recourse  to  this  particular  sec-

 tion  and  they  asked  the  unit  to  close  down.

 In  the  same  way,  the  Delhi  Administration

 can  also  ask  them  to  close  down  if  the  instr-

 uctions  given  to  the  factory  are  not  complied
 with.  So  far  as  the  cancellation  of  the  licence

 is  concerned,  according  to  the  advice  that  I

 have  received,  it  is  not  a  feasible  proposition

 and  it  cannot  be  done.  The  only  alternative

 is  what  ।  have  suggested.

 The  Hon.  Member  mentioned  that  they
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 are  employing  a  Jot  of  Jabour,  mostly  con-

 tract  labour,  there  are  lots  of  accidentS  taking

 place  in  that  factory,  lots  of  people  are  dying

 and  a  lot  of  people  are  becoming  disabled.

 I  must  say  for  the  information  of  the  Hon.

 Member-not  that  he  does  not  know  it-that,
 so  far  as  this  unit  is  concerned,  the  appropr-
 late  government  is  the  State  Government,
 the  Delhi  Administration  in  the  prssent  case,

 and  not  the  Central  Government.  Suppose

 somebody  becomes  disabled  or  meets  with  an

 accident,  so  far  as  the  labour  laws  are  con-

 cerned,  the  Labour  Commissioner  has  got

 ample  power  to  take  action  under  the  War-

 kmen’s  Compensation  Act.  So  many  labour

 laws  are  there.  It  is  for  the  Delhi  Admini-

 stration  to  take  action.  It  is  not  for  the

 Central  Government  to  take  action  under

 these  provisions  because  so  far  as  this  unit

 is  concerned,  the  appropriate  authority  is

 the  Delhi  Administration  and  not  the  Central

 Government.

 The  Hon.  Member  wanted  to  know  about

 the  shifting  of  HIL.1  do  not  know  whether

 we  have  taken  a  decision  to  shift  the  HIL.  I

 do  not  think  so.  But  I  will  verify  and  find

 out.  But,  so  far  shifting  of  these  units  is  con-

 cerned,  it  is  not  peculiar  only  to  Delhi.  As

 I  told  you  in  all  urban  areas  there  are  such

 units,  If  you  want  to  shift  all  the  units  asa

 policy,  then  we  have  to  work  out  the  impli-

 cations-financial  and  other  implications-of

 shifting  all  these  hazardous  industries.  There-

 fore,  in  my  opinion  it  is  not  feasible,  it  is

 not  economical  and  it  is  not  advisable  to  shift

 these  industries.  You  may  get  experts  opinion

 on  this.  If  locally  it  is  not  possible,  you  may

 get  the  opinion  of  international  experts  to

 find  out  what  further  measures  have  to  be

 taken  in  order  to  see  that  pollution  control

 measures  are  foolproof  and  one  hundred  per

 cent  completely  free  from  all  these  hazards.

 Therefore,  I  feel  whatever  action  was  to  be

 taken  by  the  Delhi  Administraion,  they  have

 taken  and  as  I  told  you  just  now,  our

 Labour  Ministry  is  in  constant  in  touch  with

 the  Labour  Administration.  ।  think  our  Lab-

 our  Minister  is  also  here  and  he  had  the

 opportunity  of  hearing  the  views  of  the  Hon.

 Members.  Certainly  he  would  convey  those

 views  to  the  Delhi  Administration  and  to  the

 Lt.  Governor,  and  whatever  action  from  our

 side  is  called  for,  that  will  be  taken.

 SHRI  LALIT  MAKEN :  Mr.  Deputy-Spea-

 ker,  Sir,  answer  to  my  question  is  not  clear,
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 As  far,  the  abolition  of  the  contract  system  is

 concerned,  I  am  very  clear  that  this  step  has

 to  be  taken  by  the  Delhi  Administration.  But

 that  was  not  my  question.

 As  far  as  compensation  is  to  be  given  to

 the  workers,  I  know  that  is  within  the  juris-
 diction  of  the  Delhi  Administration.

 My  question  was  keeping  in  view  the  fact

 that  so  many  people  are  dying  and  so  many
 workers  are  meeting  with  accidents  frequently
 and  so  many  people  are  working  under  the

 contract  System,  will  the  Government  think

 of  taking  over  the  management  or  taking  over

 that  factory.  That  is  my  question.

 And  as  far  as  taking  action  by  the  Delhi

 Adminstration  is  concerned, ।  can  say  with  full

 responsibility  that  Delhi  Administration  is

 not  competent.  Delhi  Administration  cannot

 do  anything.  And  if  you  leave  the  matter  to

 the  Delhi  Administration,  I  may  tell  you,  Mr.

 Deputy  -Speaker,  Sir,  the  life  of  lakhs  of  peo-

 Ple  will  be  in  danger.

 SHRI  VEERENDRA  PATIL  ।  1  am  sorry,

 the  Hon.  Member  is  suggesting  that  in

 order  to  put  a  stop  to  anti-labour  practices
 that  are  being  indulged  in  by  the  management,
 this  unit  should  be  nationalised.  I  have  already

 made  it  clear  on  so  many  occasions  the  policy
 of  the  Government  is  not  to  nationalise,  be-

 cause  there  isa  demand  for  nationalisation.

 This  unit  is  working  well.  [f  there  are  any

 lacunae  or  deficiencies  or  if  they  are  indulg-

 ing  in  anti-labour  practices,  certainly  our

 Labour  Ministry  will  take  cognizance  of  that

 and  we  will  write  to  the  Delhi  Administration.

 And  if  necessary,  ।  will  request  my  colleague,

 the  Labour  Minister,  to  call  the  Delhi  Admi-

 nistration  officers  fora  discussion  and  think

 of  taking  effective  steps  in  order  to  see  that

 these  unfair  labour  practices  are  completely

 stopped  in  that  unit.

 SHRI  LALIT  MAKEN  :  Does  the  Hon.

 Minister  agree  in  principle  to  accept  the

 recommendations  of  the  Labour  Commis-

 sioner  ?

 SHRI  VEERENDRA  PATIL:  I  am  very

 sorry, do  not  know  how  to  clarify  this

 position.  The  Labour  Cmmissioner  is  under

 the  Delhi  Administratrion.  So  far  as  this

 unit  is  concerned,  the  appropriate  authority

 or  the  appropriate  Government  is  the  Delhi

 Administration.  So,  whatever  recommenda-
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 tions  are  there  from  the  Labour  Commissio-

 ner,  it  is  for  the  Delhi  Administration  to  con-

 sider  and  take  action  on  that,  not  the  Labour

 Ministry  or  the  Government  of  India.

 SHRI  NARAYAN  CHOUBEY:  Is  he  liv-

 ing  in  India  or  outside  India?

 MR.  DEPUTY  SPEAKAR:  Mr.  Choubey,

 please  sit  down.  You  are  not  involved  in  it.

 Your  name  is  not  there.

 SHRI  VEERENDRA  PATIL:  1  want  to

 assure  the  Hon.  Member  since  Delhi  is  a

 Union  Territory  and  we  are  also  here,  we

 will  certainly  look  into  this  matter.  We  will

 use  Our  good  cffices  to  see  that  all  necessary

 steps  are  taken  in  order  to  safeguard  the  inte-

 rests  of  the  workers  and  also  ensure  pure

 environment  round  about  the  Union  territory.

 SHRI  JAGDISH  TYTLER:  In  1982  also  it

 was  raised  and  the  same  answer  was  given.

 MR.  DEPUTY  SPEAKER:  Mr.  Tytler,

 have  you  given  Calling  Attention  notice?

 SHRI  JAGDISH  TYTLER:  No,  Sir

 MR.  DEPUTY  SPEAKER:  Members  who

 have  given  notice  only  are  eligible  to  ask.

 SHRI  JAGDISH  TYTLER:

 class.

 It  is  not  a

 MR.  DEPUTY  SPEAKER  :  This  is  only

 a  Calling  Attention  Motion.

 SHRI  JAGDISH  TYTLER:  We  are  raising

 a  problem  of  our  people.  I  am  not  on  wrong

 thing.  Do  not  makeme  sit  like  this.  I  have

 raised  a  valid  question.

 MR.  DEPUTY  SPEAKER:  If  You  are

 interested,  you  give  notice.  I  will  consider  it.

 Without  giving  notice  you  are  standing.  How

 is  it  possible?  The  Hon.  Member  who  has

 given  notice  is  discussing  with  the  Minister

 and  he  is  getting  the  reply.

 SHRI  LALIT  MAKEN:  Mr.  Deputy-

 Speaker,  the  reply  is  not  clear  to  me.  May  be

 ‘Iam  unable  <o  understand.  I  have  already

 said  that  this  is  not  within  the  jurisdiction  of

 Delhi  Administration  or  the  Lt.  Governor.

 MR.  DEPUTY  SPEAKER:  On  the  Mini-

 ster’s  statement  you  cannot  have  a  discussion.

 Please  sit  down.  You  have  already  spoken.

 You  have  raised  your  point.  The  Minister
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 has  replied  to  that.  A  debate  cannot  be  allo-

 wed  on  this,

 SHRI  LALIT  MAKEN  :  ।  want  a  clarifi-

 cation  only.

 MR.  DEPUTY  SPEAKER:  He  has  already

 told.

 SHRI  LALIT  MAKEN:  But  it  is  not  clear.

 MR,  DEPUTY  SPEAKER:  It  is  not  clear

 means  you  have  to  give  separate  notice.  Then

 1  will  consider  it.

 (Interruptions)

 MR.  DEPUTY  SPEAKER  :  You  give  no-

 tice  for  that,  I  will  ask  him  to  reply.

 SHRI  LALIT  MAKEN  :

 principally......

 Will  the  Minister

 MR.  DEPUTY  SPEAKER:  He  has  already

 told.

 PROF.  MADHU  DANDAVATE:  He

 wants  to  seek  clarification.  That  is  the  con-

 vention  Of  the  House.

 MR.  DEPUTY  SPEAKER  :  I  have  already

 allowed  him.  He  is  answering  that.  Further

 he  wants  to  ask.

 (Interruptions)

 SHRI  LALIT  MAKEN  :  My  question  is:

 Presuming  that  the  Delhi  Administration  is  un-

 able  to  do  anything  because  I  know  this  is  not

 within  the  jurisdiction  of  the  Delhi  Admini-

 strotion—  presuming  that  the  Delhi  Admini-

 stration  cannot  do  anything,  will  the  Minister

 accept  the  recommendations  of  the  Labour

 Commissioner  in  that-case?  That  is  my  ques-

 tion.

 [Trans  lation]

 THE  MINISTER  OF  STATE  OF  THE

 MINISTRY  OF  LABOUR  (SHRI  T.

 ANJIAH)  :  As  regards  the  charge  that  the

 management  have  been  exploiting  from  the

 very  beginning,  I  may  say  that  it  is  an  old

 habit  of  the  management.  So  far  as  the

 contract  labour  system  is  concerned,  we

 have  heard  many  things  about  it  and  _  this

 is  mentioned  in  the  report  of  the  Labour

 Commissioner  also.  I  want  that  a  meeting

 should  be  called.  1  shall  invite  you  as  well

 as  the  Labour  Commissioner  of  the  Delhi

 Administration  to  that  mecting  and  discuss
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 it.  The  Minister  of  Chemicals  just  now  gave

 some  information.  We  shall  take  some  safety

 measures.  Regarding  suspension  of  the  licen-

 ce  of  the  factory  and  shifting  it  to  some

 other  place,  we  shall  discuss  it.  If  it  is

 hazardous,  then  we  shall  think  over  it,  and

 in  view  of  the  incident  which  occurred  in

 Bhopal,  we  shall  definitely  take  action  in

 consultation  with  my  colleague,  Shri

 Veerendra  Patil.

 Mention  has  been  made  about  the  inci-

 dents  that  took  place  in  the  factory.  They

 have  been  mentioned  in  the  report  also.  We

 have  received  reports  about  the  violations

 being  committed  by  them  and  we  shall  take

 stringent  action  in  this  respect.  I  think  in

 the  Chemical  industry,  everyone  should  get

 a  permanent  job  and  they  should  be  covered

 by  insurance  9150,  We  shall  take
 action

 in

 regard  to  all  these  aspects.

 [English]

 1  will)  consult  my  colleagues  and  take

 necessary  action.  प  will  cal]  a  joint  meeting.

 SHRI  LALIT  MAKEN :  Mr.Speaker,  it  is

 a  very  satisfactory  reply.  My  question  is:

 Will  the  Minister  be  able  to  let  me  know

 as  to  how  jong  will  he  take  to  let  us  know

 what  measures  he  is  going  to  adopt  as

 for  as  Shriram  Chemicals  is  concerned  ?

 [Translation]

 SHRI  1.  ANJIAH  :  The  I.  L.  0.

 are  coming  in  April.
 visit  the  factory.

 experts

 We  Shall  ask  them  to

 [English)

 SHRI  LALIT  MAKEN  :  Would  he  be

 able  to  specify  the  period  as  to  how  long  he

 will  take  ?

 [Translation]

 SHRI  T.ANJIAH  :  We  will  call  a  meeting
 in  10  to  15  days.

 SHRI  K.N.  PRADHAN  (Bhopal)
 been  elected  from  Bhopal...

 :  I  have

 [English]

 Mr.  DEPUTY-SPEAKER:  Do  not
 record

 anything.  Nothing  will  go  on  record.

 (Interruptions)
 -

 *Not  Recorded.


